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OA NO. 1185/2003 to 1212/2003

This the 18th day of May. 2003
HOMN'BLE SH. KULDIP SINGH. MEMBER (.J)

@.A. Mo . 1 185/ 2003

Dharamveer Singh

S/o0 Sh. Sher Singh,

Viflage Maihri, P.0.Gobuhana.
District hajjar (Haryana).

Q. A. N 1186/200F

Pitambar Yadav, LT .
S/0 Shri Mohan Yadav, S
Vil lage Dabar Enclave,
P.§.Jaf farpur Rautamor,
)V District Majafgarh,

“  New Delhi-110073.

Krishan Kumar, | :
S/o Shr.i- Fateh Singh,. -
Vil iage Khedka Guijar,
P.0O.Dulheda,

District. Jhajjhar(Haryana).

+

©.A. o, 1188/ 2003

Ramesh. - . . ) : :

S/0 Shri Kartar Singh.
Village Majhri, @ = .

;P .0.Gobuhana, ’ o
District Jhajjhar (Haryana).

0. AN, 1 183/2003

Jagdish,

S/o Shri Laddu tal,

Village & P.0O. tssapur, ' AR
Hew Delbl—110073. : : :

Q. A. M. 1190, 2003

Surai Pralash,

S/c Shri Kewal Singh,
Village & P.0. lssapur,
Hew Delh:i-110073.

0. A Mo . 1 1971/2003 o L ]

Jaivir Singh.

S/o0 Shri Nafe Singh,

Village Majhri,
P.0O.Gobuhana,

District Jhajjhar (Haryana).
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.New Delhi-110073.
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0.A . No . 1 192/2003

Ancop Singh,
8/o Shri Kedar Singh,
Village & P.0O. Issapur,

0.A.No.. 1 183/2003

Ramesh Chand,
S/o Shri Bishamber Dayal,

- Viltage & P.0O. Issapur,

New Delhi-110073.

0.A_No. 1194/200G
Dilbagh, R

S/o Shri Saradara,

-Vilttage Majhri,

P.O. Gobuhana,

District Jhanhar (Haryana).

'g;A~mb“nn@$Zéﬁh§§ifhdé”"

Mahaveer Singh,

S/o Shri Ratan Singh, . '
Village Khedka Gujjar, P.O. Dulhera
District JthJhar (Haryana).

@mm 11%5/2003 '

»Ravrnder Slngh

S/o Shri Tara Chand,
V!Ilage Bhovapur
P.0.Rathdhana, .

District Sonepat (Haryana)

0.A.No. 1197/2003

Dharambeer,

S/o Shri Suraj Bhan,
Vitlage & P.O. tssapur,
New Delhi-110073.

0.A.No. 1188/2003

Ram Avtar

S/o Sh. Jai Narayan,
Village & P.0. Badii,
{Haryana) .

0.A.No. 1198/2003

ishwar Singh,

S/o Shri Mansa Ram,

Viltage Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

Prs——




0.A.No.. 1200/2003

Satveer,

S/o Shri Ram Chand.
Village Maihti
F.0.Gobuhana,

District Jhajjhar (Haryana).

0.A.No. 1201 /2003

Ganesh Yadav,

S/o Shri Mohan Yadav,
Village Dabar Enclave,
P.0.Jaffarpur Rautamor,
District Najafgarh, -
New Delhi-110073. T

RaJ RKumar,

S/o Shri Prithvi®

Vlliage (&P O~fdssapur

New De1h|—110073 ’
Al §

0. A. N@ nz@azzans

‘
Ramesh_Kumar,
S/o.Shri Balwant Singh,
Village Majhri
P.0.Gobuhana; A '
District- JhaJJhar (Haryana).

@-A..M..ﬂZ@Qém

Parmanand,

S/o- Shri BUJan Ssngh
Village Magri,
P.0O.Gobuhana,

District Jhajjihar (Haryana).

4

0.A.No. 1205/2003

Rohtash,

S/o Shri Ramer Singh,
Village Majhri,
P.0.Gobuhana,

District Jhajjhar {(Haryana).

0.A. Neo. 1206/2003

Mamman Singh,

S/o Shri Sukhi Ram,
Village & P.O. I[Issapur,
New Detlhi-110073.

0.A No. 1207 /2003

Bhim Singh,

S/o Shri Sher Singh,
Village & P.0O. |Issapur,
New Delhi—-110073.

v--‘\“'
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0.A. N . 1208/2003F

Suresh Das

S/c Shri Chattar Das.

Viltage & P.O. Mitrau,
" New Delhi-110073.

Q. A. M. 1209/2003

Dharamveer ) ;
§/0 Shri1 Sri Krishan.
Vitlage & P.O. Issapur, |
New Delhi-110073. . i

0.A -Ho. 1210/2003

Jai Prakash,

S/o Shri Anandi Ram,
Vidlage & P.O. Jaffarpur,
New Delhi-110073.

0.A_No. 1211/2003

Ravinder Rai,

S/o0 Shri Jaddu Rai,

Vil tage Dabar Enclave,
P.O.Jaffarpur Rautamor, : A S . _ o &
District Najafgarh, ' Lo T k

New Delthi-110073.

O.A.No. 1212/2003

Smt. Anita,

B/ o Shri Dharam Pal Singh,

Village & P.0O. Issapur, : o
New Delhi-110073. —APPL ICANTS

g .
(By Advocate: Sh. L.C.Goyal alongwith N
Ms. Man jusha Wadhwa and -

Ms. Pratibha Kumari) L

Versus

1. National Bureau of Ptant Genetic
Resources, |.C.A.R., PUSA,
New Delhi—-110 012.
(through its Director)

2. The Indian Council of Agricultural Research
PUSA. New Dethi-110 012.
(Through its Director General ) —~RESPONDENTS '
O RDE R (ORAL) He

/ » .
I will decide the OAs-1185/2003 to '1212/2003 together as

common issue of facts and law is involved in these caéesjﬂ'}f

. - . : . - %)
[ . : e
(SN :
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Z. Applicants are aggrieved of the fact that despite their
continucus long service as casual {abour as all the applicants

have been appcinted during the year 1877 Lo 1982 at different

times but they have not been regularised. A4ll the applicants

claim that they have been working for the last so many vyears

but have not been regutarised. For this purpose they have

relied an A scheme issued by Ministry of Personnel. Public
3

5t ievances and Pensicns, Department of Fersonne! & . Training

. -

respondents vide order Annexure A-1 dated 28.10.99 has ordered
. 6—7‘5. . '~’ L .

13

,‘4 that as per the recommendations of the committee constituted

,~for . the purpose cont(nued in_OM dated 7.6.88 _issued ~6y the;

.. ‘Department ofﬁPerSOnhel & Traansng had approved the payment of

o Bureau _of Plant Genetic Resourees,llssapur and St bmctted that

the”m

regufarus&ng the employees though there are vacanCIes

11'_ 3. -.However, counsel for»appllcants was unable to point out if
any junior to the applicants have beeh'regularised or }f any
seniority list is being maintained. Counsel for applicants
has also been unable to satisfy, it at all the applicants had
ever made any representatlon- seek{ng regu}artsation.
Applicant’s counsel submftted that though applicants had been
agitating through their union feor regularisation but it
appears that everything was onlf oral as no representation has

ever submitted by the Unicn has been annexed with the OA. The

fact that respondents had applied ihe scheme dated 7.6.88 in

prtecemeal fashion as per Annexure A-—-1, so 1t 1s quite manjfesi

that respondents in spirit appears to have accepted;the\e

of 7.6.88. \ S

/Af\/\

vide - their OM dated 7.6.88. It is further staﬁedﬂ;ﬁﬁdtﬁ

,f@eées to be made to the casual Iabourers °ngaged at Natconal

respondehts ‘are actnng in plecemeal fashcon and are 1ssunng

Srders ° based' on the DOPT scheme of 7.6:88 buté'aﬁe”’ﬁei”’T

iw e
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4. I think these OAs can be disposed of at this initial stage
itself without issufng netice to the respondents with a
direction to them to examine the case of the applicants for
regularisation, if the applicants can be regularised in

accordance with the scheme dated ?.6.88, -They should pass a

sxfeasoned- and: Spea?ing order thereon. " : o

%J 5. For .this purpose, let these QAs be treated as

that appllcants can be regu!arlsed .within, the

this order be placed Tn all the:fiids.

( RULDIP SINGH )
Member (J4)

:Sd.'




